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I, the Chairman of the O>mmitt.ee on Private Members' Billa and Resolutions having 
been authoriaed by the Committee, praent on their behalf, this their Thirty«COD.d 
Report. 

2. The Committee met on the 11th February, 1964 for-

1. Classification and allocation of time for discussion of the ~ollowing Bills :-

(i) The Salaries and Allowances of Members of Parliament (Amendment) Bill, 
1965 (..4mentlmnl of iecti<ms 5 and 6) by Shri Panna Lal Barupal. 

(ii) The Hindu Marriage (Amendmeut) Bill, 1965 (..4mentlmnt of section 5) by 
Shri Panna Lal Barupal. · 

(iii) The O>mtitution (Amendment) Bill, 1965 (Amendment of Mticles 84 and 
171) by Shri Harl Vishnu Kamath. 

II. Examination of the Constitution• (Amendment) Bill. 1964 (..4mendment of 
article 55%) by Sbri Yuhpal Singh under Rule 294 {l) (a) of the Rules of 
Procedure. 

CltwiftcatU,,. and llllocation of time to Billi 

J. The Members concerned had been invited to present before the Committee their 
views on their Bills but none of them att.ended the aitth9 · 

After comidering all aspects oi the Bills, the c.ommittee pWied all the three Bills 
in c.ategory 'B' and recommended allocation of time to them as indicated below :-

(I) The Salaries and Allowances of Mem.ben of parliament 
(Amendment) Bill, 1965 (..4merulnwnt uJ #cti<WU 5 an4 
6). 

(2) The Hindu Maniage (Amendment) Bill, 1965 (4nwndment 
of Section 5). 

(5) The <:omtitution (Amendment) Bill, 1965 (..4~1 oJ 
articles 84 and 175). 

ll hours. 

2 hours. 

ExaminatiOft of the COflltitu.lion (..4mendmenl) Bill, 1964 (..ifmentlmnt of article 352) 
"1 Shri Y a.rhpal Singh. 

5. The Bill seeb to put a check on the executive by providing for the approval of 
the Proclamation of Emergency issued by the President under article 552 by resolutions 
of both Houses of Parliament. 

After hearing the views of the representative of the Ministry of Home Affain and 
considering all aspect& of the matter, the c.ommiuee recommended that the Bill be 
allowed to be introduced. 

Retommm4alion.s 
6. The Committee recommend that-• 

(i) die categorisation and allocation of time to Bills as ahown in para 4 above be 
agreed to by the Houae; and 

(ii) that the Constitution (Amendment) Bill, 1964 (Amendment o/ article ~52) by 
Shri Yuhpal Singh be allowed. to be introduced. 

•Circulated to Memhers aeparately (Bill No. 8 of 1964). 
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